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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
(SEIAA), HARYANA,

Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

Telephone No. 0172-2565232
E-mail ID: rci:tit-l I.crir rt itr tl\ .|ll

Memo No. SEIAA/HR/20 zlt\ 1 I Dated 2q.07.L"L3

To
The Registrar General,
National Green Tribunal,
New Delhi.

Subject: Original Application No. 68 of 2022 title as Raman Sharma versus

State of Haryana & Ors.

Ref: Order dated 28.03.2023.

With reference to the subject cited above; a request is made for extenston

of time to submit reply/response in compliance with the directions of Hon'ble

NGT order dated 28.03.2023.

The brief of the case is as under:

That the present Application is pending before this Hon'ble Tribunal and is

fixed for hearing on25.07.2023.

That the Grievances in the application are regarding running of 10 DG sets in

the green belt of Integrated Residential Colony Gurugram, Haryana, dumping

of construction waste in violation of environmental norms and raising of

constructions by M/S Malibu Estate Pvt. Ltd. in Malibu Towry Sohna Road,

Gurgaon(North), Haryana despite refusal of consent to operate by the

Haryana state Pollution Control Board (HSPCB).

That the Hon ble National Green Tribunal vide order dated 28.03.2023 passed

the following directions:

"23. In view of lhe facts and circumstances of the case, we consider the presence of
SEIAA, Haryana to be essential for just and proper adjutlication of the questions involved
in lhe case. Accordingly SEIAA, Haryana is impleaded as respondent no. 9. The Registry is

directed to make appropriate amendmenl in memo of parties.
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24, The SEIAA and Respondenl No.4 are also clirected to look into the aspects of
prcsent status of lhe project for which EC is required, measures required to be taken for
protection of thirrl party investors for residentiol unils in the proiecl and remedial messures

required to be taken by demotition or completion at tlre cosl and expenses to be recovered

from respondent No.8. Reply/response by respondents no. 4 and 9 may be Jiled within two

months by email at preferably in the form of searchable PDF/OCRudi< iul-rt l0t"tfi
supported PDF and not in the form of Image PDF."

4. That in compliance of the directions passed by the Hon'ble Tribunal; the

matter was taken up in 158th meeting of SEIAA held on 02.06.2023 and it was

decided to issue a notice to the Project Proponent i.e. M/s Malibu Town

(Respondent No. 8). Accordingly, A notice was issued vide letter No.

SEIAA/HR/2023/406 dated 14.06.2023 (Annexure-l) to aPpear in person

before the Authority on 22.06.2023; wherein, the Proiect Proponent sought

further adjournment through email dated 21,.06.2023 (Annexure-2); thereafter,

the matter was consider ed on 06.07 .2023; wherein, the Respondent No. 9

verbally stated that they need some more time to submit their detailed reply

along-with the relevant documents.

5. That the Authority decided to accede the request of the Respondent No- 8 and

the matter is adjoumed tor 02.08.2023 for final hearing and decision thereof.

In view of the above, it is therefore requested to grant extension of time

to appraise of latest status of compliance of this Hon'ble Tribunal order dated

28.03.2023

lstrict A mey)
for M r Secretary,

SEIAA, Haryana
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Sl A'l r: [:NVlltOtii\l]:N'l lillt'A(--I ASSI':SSrtf liN', 4l]'f'ltOtl,'f !', l'A'tyANA'
IrAYS NO.55-Slr, I'RAYAl'AN rlltAwAN, st:c-l ()l{-2, t' NC'lKl'l,A'

"r,.1 t ufttt 'rlt'.t,|t

'l clcphorlc No. (l I 73'2

Ir-rltlil ll):',rr.!r-,'l.,.rlr'' ./-l,f''

<65232

I\,lcmo No. St;tA,rll tltl:ttl3l L.{u 6 Drrcd: _1Y /()6/2023

'li r

M/s Mrlihu fsratc l'vt. Lld,
lvlali bu'lirrvn, Sohna llorrd.
Gunrgranr, I hryanir
Umsil: t r,. irrlorr,lrrlrr lrl,rr ,r ;: r tr:r r !,1 ,rtt1

Suhjecl: Original Applicari(rn (OA) No. 61112022 lillcd as llarnan Shrrrml
Applic:rnl vcrsus Slrts of lllryana & ()rs.

While hcaring thc abovc titled Application on 28.01.201.1, llon'hlc NC.l'
nas pleascd lo nlakc ccrtain obsc'nalions & dircctions lo State llnvironnrcnt lmpacl
Asscssmcnt n uthority (SEIAA), I laryana (hcrcinulicr rcfcr to rs.'fl ll: At jl Il()l{I fY).

Itc ',ol rt of lhr sanrr is rr urcd as u nrlcr

xtrtltrlrrxxllrtrIxxII3r....,....
22, Rcplsy'rtspoase noy be filcd b)' Rt\lroni l 

^'o.8 
&'ithi l*'tt t,to,rth\ hJ' (m.il at julicitl-

ngttuTor.itt N(i,rubl)'in thc /orm o/ searchahlc PDI:/0(R tupltort l l'Dl'a,kl rr t i,t th(
lonn o/ hnqc PD,:. l irr rc04'/.ctlontr res?o,t.l tl No.8 tholl .tpttiJit'olly m.ntio ot k,
thcthn rh. r$fonlelt No. E hos dlrpliatl lor LC, hh.thr. a ! lhirl pa,t)' riliht,s hovc bcctt
craot.rl, if so rhet it thc urmbcr of panons in x'hotc Jov'ur thirl pd.l)' righlt hrvt hcct
.tctltcl an.l h'hat is thc dmount irrt'cttetl b)' lhem arr.l trh l it lht shtgr of lfu pt.tedt lot
"'l,i.h l:C i1 rcq ircd.

2J- ta viot' of thc /atlt o ci.crfirttancc:i o/ tfu caw, re contidcr lhc ptatttct' o! SEl,,l.,l,
Itt q'stto k, hc lst tiol/or jurt and propu o$ulicotirr of th. tlu.stior$ i,h'.'lr.'tl in lheco\e.
,lccotdi et.llil.l.4. llan'ano ie imoltoth:d os rtsttortlenl to. 9, Thc Regi\lry ir rlir(tc.l t.'
md*e opltoptioh, arrrcnlncr in norro ojlnrtier,

21, Tht Slilln ou(l Retfottlcnt No..l src also tlitctlcd to looti i to lh. ar1rcrt o! ptcscnt lottr oJ
thc palrct lu thich EC is rcquircd, neusures rcr!,tirc.l to br loler,lar l'mtecrio t thitrl
Pq.lt' i't1'.tlo.lt lor rcshlenliol unit ir lhc projccl oul rcme ial nearurcs rtquitcl to bt tdl t

b)' d.motilion o. corlplclion al ,e ca ant! crlranses lo be rtcovced fro'n 'eqot'denl 
No'E'

.---- frtpl1/rcqontt b1' tespondeuls no. I and 9 moy fu Jitctl $'ilhht hto n,ot,lht h! cmail o'

/$)$.uticu'isrgc ia t;ri"iitl in th" lor* of ,uri"hab[e PDy/oCR suppoaed PDF aad iot itt
l{( ,n ,,*':t't I"u oJ lmave PDF.
1i' "",,)l) xrxrxxxxrxlxxxxxxxxxrrrn.,.....
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'lir 
c1x1p1v $ilh lhd:lli)rcliitid tlircclirurs & ubscrvulion mudc by lhc

llo,'hlc |rln1l1;i,u; (irccn 'lrihunal (N(i,[,), rvherc thr Arrhoril.y lrrs hcer implcrded
rls lk'sirrtndtnt N,. r) in tlrc slid crsc. rvilh tlrc tlirccti.ns to look into thc a';pcrts'

*hich ncccssittlc thc ltrojrct Proponcnr rllcsnonrlcnl No. lr) ro obrrin l;,nvironmcnt
('lcxnnrcc (l:(:) lirr llt c([stnrctions canir:tl oul.

As pcr lll^ Notilicarion tlarcd I4.09.2006 (crnanating flron [nvinrnment
(Protcction) Act' l9$6). rvitlrin tlrc scop & mcaning of the said Norilication, unrler

crtcgory I (r) / 8 (h). Projccr lrroponcnr(s) arc rtquircd to obtain l]nvironment
Clcrr.ruec (llC) ;rs thc case nn1,trc.

whereas' it appearctl to thc Authority thot you h0ve f ilcd to comply with
tlrc pror isions of lllA Norillcation dared 14.09.2006 and have proceedcd to carry out

conslruclion-r wilhout otrtnining vrlid lic from the Conrprr:tenl Authorily. This amounts
kr n tleflr ctlt vi0lelions I non.cornpliancr of thc relcvanl [n'ironmcnt Act/ Rules &
tlircctions issu,.'rl by i\l0[l: & CC (l0l lron lirnc ro timc,

Bv doing so. 1,ou hnvc rcntlcrcd yoursclf Ll IILl: F0R Ac'r' ION *'ithin
thc scot^* nnd nlcaning o[ SoPs datt{ 07.07.:0]l and furrhcr under Scction 5 of
Iin.,iro'nrt'nl (Proreclion) Acl. r9g6 (ErA Norificarion dared ri.09.3006). Funher, in

nrcntionctl Clsm:

t. I on'blt S (\tur lndiu uttl Ci IA Lul \o. l(lllS4 o
2t) l6 titld as,ll/- Gocl Gon lnliu I\,t. l-td I 'cfstts
l.inion ttf lndiu ulonl:x'ith ('h'it rul :\'a. I (t901 o 20t6 &.rl
Cifil ..lnotu I No. 5157-5/.s 018.8of2

lon'hlc Stnrurc Courl o{ lntliu in Ciyil ,4tl lNo.50 16 of
2lll6 ti ed as il lont lr(ra0 t. Ltd ]/r'sus Fonyanl
Foruulutitn & 0rs.

3. Ilon'hL, Su (\rurl o Iul irt Citil (r. 2435 t
2019 titlel u ':;l0,tc R.\t Prt l'rrsrrs s Anil l'
Tharlhut & Ors.

att 'blt: NGT in ul No. 122/201 I titlal us .4nil
Ycrsus Thc S, Eti. Go ht hro .to

2. I

,1

n No. lt)l712l)lll tirl irhol
\.J

4.

o.r Slras/r

GEI co,rs.unn.,

tlrc lig.ht ol thc obscn iltions / dircctions m:rde hI thr llon,hlc Courts io thr helori.

Xanhle llersus lJnion ol lndiu & Ors.
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6. ltorrlh leNc '{i,t A I No.lttry,,J Utr!(tr, lndit .t 0rs.

lla t'hl I',ilro lttuIA

54o al llt !lc,I tlr
lt llt,ll tltl

I o
')alI li,tl(:d a

) I

I c

ilr Pr$tt(c kktr l/ers tts ltirt ,t)Ka
& Clintute Chlln cd

8. llott'h leNGT u, A eul No 2o 202
P*. Lt.l l/e,'.trrT .llrtto Itcr 'fi a & Ors.

licu!ian (l
t,l c

lcl Itt ulc&j tit oJ'

liutfun fio. 2I a 20 titled (r5'

r tI

9. llan'hlt NGT llise AI
rl asii.s, .tilrdano l/ss lr.f ,u0 o lndia.

ln vicw of thc above, lhe Aurhority, proposcs to initiate &

conclude procecdings wii.hin the scope & ncaning ol gA Notification dated

14.09.2006 {under Unvironmenr (prolecri6n) Act, l9g6) for rhe violations I non-

complianccs made by you, in the said project. l-lo,,vever, bcfore proceeding

fu(hcr, you are hereby alfurded an opportunity to appear (alongwith relevant

recordl docunrcnts perlaining to the pmjcct) be lorc the Authority at1 M
:rt tl:-10 AM at t'r Floor of Bay's No. 55-58, paryatan Bharvan, Scctor-2,

P:rnchkul*, Hlryana; to explain your position, as 10 why tlre proposed action

should not be initiated againsl you.

Mcmb r crclt ry,
e linvironnrent lmpact Assessmcnt

Aulhorill, llaryrn:r
So'rel*y

lJ

\{

EB cu,rs"unn".
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Email SEIAAHRY Environment DePt, Haryana

Re: Adjournment Request to Notice bearing Memo No. SEIAA/HR/2023/406 dated

14.06.2023.

From : malibutowne@hotmail.com Thu, Jul 20,2023 12:40 PM

Subject : Re: Adjournment Request to Notice bearing Memo No.

SEIAA/H R/2023/406 dated 14.06.2023.

To : SEIAAHRY Environment Dept, Haryana <seiaa-

21,env@hry.gov.in>

Dear Sir,

This is in reference to our hearing on 05.07.2023 at your office, where we appeared before the

learned Chairperson - SEIAA.

We request you to kindly provide us the order sheet of the said date.

Thanking you,

Sin ce re ly,

for Ma libu Estate Pvt. Ltd

Auth orized Signatory

FfOm: SEIAAHRY Environment Dept, Haryana <seiaa-21.env@ h ry gov.in>

Sent: 23 June ?023 1t:49

To: malibutowne@hotmail.com <malibutowne@hotmail.com>

SUbjeCt: Re: Adjournment Request to Notice bearing Memo No. SEIAAIHR/2O23/406 dated 14.06.2023

With reference to your Email dated 2t.06,2023; the Authority considered your
request and decided to adjourn the matter for hearing on 05.07'2023 at 11:30
AM.

Office of SEIAA, Haryana
Bays No. 55-58, Paryatan Bhawan,
1st Floor, Sector-2, Panchkula, Haryana

From: malibutowne@hotmail.com
To: "SEIAAHRY Environment Dept, Haryana" <seiaa-21.env@hry.gov.in>
Sent: Wednesday, June 27,2023 11:03:25 AM

subject: Adjournment Request to Notice bearing Memo No. SEIAAiHR/2023/406 dated

74.06.2023.

To,

The Member Secretary

State Environment lmpact Assessment Authority,
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Prayatan Bhawan

Sector-2, Pa nchkula,
Haryana

Ref: Memo No' SEIAA/HRl2023l406.

Dear Sir,

This is to bring to your kind notice that we, Malibu Estate Pvt. Ltd have received the subject

notice only yesterday (i.e. on 20th June 2023) at about 1:30 PM in a soiled condition. The said

notice was left on a chair by a postman in our office.

According to subject notice, there is a direction for us to appear alongwith relevant

documents pertaining to the Project before your good office on 22.06.2023 at 11:30 AM to

explain our position, as to why the proposed action should not be initiated against us'

We would like to submit that in reference to the subject matter under consideration before

your goodsell we woutd like to put forth our case,/response alongwith supporting documents

in detail. However, the record is voluminous and it would take some time to compile the

5ame.

Therefore, we request you to please grant us an adjournment of
fifteen (15 days) for us to effectively respond to the notice under
reply.

Thanking you,

Yours Faithfully

For Malibu Estate Pvt. Ltd.

Subhash Raghav

VP- Project.

Mobile No. 98!Ls-L34t7 / 99104-81869

From : SEIIdHRY Environment Dept, Haryana <seiaa- Fri, )un 23,2023 11:49 AM

21.env@hry.gov.in>

Subject : Re: Adjournment Request to Notice bearing Memo No.

SEIAA/H R/2023l406 dated 74.06.2023.

To : malibutowne@hotmail.com

with reference to your Email dated 21.06.2023; the Authority considered your

request and decided to adjourn the matter for hearing on 06.07,2023 at 11:30
AM.

Office of SEIAA, Haryana
Bays No. 55-58, Paryatan Bhawan,
1st Floor, Sector-2, Panchkula, Haryana
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From: malibutowne@hotmail.com
To: "SEIAAHRY Environment Dept, Haryana" <seiaa-21 'env@hry'gov'in>
Sent: Wednesday, June 21 ,2023 '11:03:25AM

Subject: Adjournment Request to Notice bearing Memo No. SElAfuHFy2023/406 dated

14.06.2023.

To,

The Member Secretary

State Environment lmpact Assessment Authority,

Prayatan Bhawan

Sector-2, Panchkula,
Ha rya na

Ref: Memo No. SEIAA/HR/2023l406.

Dear sit

This is to brinS to your kind notice that we, Malibu Estate Pvt. Ltd have received the subject

notice only yesterday (i.e. on 2oth June 2023) at about 1:30 PM in a soiled condition. The said

notice was left on a chair by a postman in our office'

According to subject notice, there is a direction for us to appear alongwith relevant

documents pertaining to the Project before your good office on 22.06.2023 at 11:30 AM to

explain our position, as to why the proposed action should not be initiated against us'

We would like to submit that in reference to the subject matter under consideration before

your goodself, we would like to pul forth our case,/response alongwith supporting documents

in detaii. However, the record is voluminous and it would take some time to compile the

same-

Therefore, we request you to please grant us an adjournment of
fifteen (15 days) for us to effectively respond to the notice under
reply.

Thanking you,

You rs Faithfully

For Malibu Estate Pvt. Ltd.

Subhash Raghav

VP- Project.

Mobile No. 98115-L34t7 / 99104-81869.

From : malibutowne@hotmail.com Wed, Jun 2L,2023 11:03 AM
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Subject : Adjournment Request to Notice bearing Memo No'

SEIAA/H R/2023/406 dated 74.06.2023.

To : SEIAAHRY Environment Dept, Haryana <seiaa-

21.env@hry.gov.in>

To,

The Member Secretary

State Environment lmpact Assessment Authority,

Prayatan Bhawan
Sector-2, Panchkula,
Haryana

Refr Memo No' SEIAA/HR'l2023l4A6.

Dear Sir,

This is to bring to your kind notice that we, Malibu Estate Pvt. Ltd have received the subject

notice only yesterday (i.e. on 20th Junu 2023) at about 1:30 PM in a soiled condition. The said

notice was left on a chair by a postman in our office.

According to subject notice, there is a direction for us to appear alongwith relevant

documents pertaininS to the Project before your good office on 22.06.2023 at 11:30 AM to

explain our position, as to why the proposed action should not be initiated against us.

We would like to submit that in reference to the subject matter under consideration before

your goodself, we would like to put forth our case/response alongwith supporting documents

in detail. However, the record is voluminous and it would take some time to compile the

same.

Therefore, we request you to please grant us an adjournment of
fifteen (15 days) for us to effectively respond to the notice under
reply.

Thanking you,

Yours Faithfu lly

For Malibu Estate Pvt. Ltd.

Subhash Raghav

V-P- Project.

Mobile No. 981,15-73417 / 99104-81869
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